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No. 1329(2)/LXXIX-V-1-13-1(Ka)-1472013 

-Dated Lucknow, December 20,2013 

IN.puisuance of the provisions of clause (3).of Article 314 Of the 

pl Sed to order the publication of the following English tratislatiOn of the Uttar Pradesh dautambuddha 

vi.shivaVidyalqya (Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh Adhiniyam Sankhya 26. of 2013) as 

passed by the Uttar Pradesh LegislarUre and assented to by the Governer on December 19,2013

 UYFAR PRADESH GAUTAM BUDDHA UNIVERSITY (AMENDMENT) 

*ACT, 2013 

(UP. Act no. 26 of 2013) 

[As.pa,sed by the Uttar Pradesh Legi

' AN 

ACT • 

further to amend the Uttar Pradesh Gallium Buddha University Act; 2002. 

- 
.it. is HEREBY 'enacted in the Sixty-fourth Year of the Republic. of India as 

fo6vs :

1. (I) This Act may be called the Uttar Pradesh Gautam Buddha Un Shed title and 

(Aniehdment) Act, 2013. 	
eitinmeneement 

(2) It.shall -be deemed to have come into force on August 23; 2013:  

2. In-section 10 of the Uttar Pradesh Gautain Buddha Univetsity Act, -2002 Amendineiluof' 

fter referred to as the principal Act,- 	 section 10.of U.P. 
Act no. 9 n12002 

(a) in sub-section (pith; the words "five years" the words "three 'years." 

shall be-subsrituted;.  

,(b) after .sub-seciion (3) the followint sub-section shall be inserted, 

namely:- .- 

m(3-a)(a) Only such perscin shall be eligible for appointment to the 

dike of Vice-Chacellor who has not attained the age of 65 years; • 

(b) The Vice-Chancellor Shall hold office- for a Sul of three years 

from the date he enters upon his office or till he attains the age or sixty-

eight_years whichever is earlier"; 

(e).' ofier sub-section (6).  the. following sub-sections shall be inserted, 

namely:- 	 . . 	• 

"(7) If in the Opinion of the Chancellor, the Vice-Chancellor.

wilfully .omils Or •refuses to carry out the provisions of this Act or 

abuses the .powers vested in him, or if it otherwise appears to. the 

ChancellOr that the continuance of the Vice-Chancellor in • office is 

detrimental .  to the merest oft the University, the Chancellor may, after 

m•  aking such inquiry as he•dectris proper, by Order, remove the Vice- 

Chancellor 



Ordinance no. 
10 of 2013 

3ffR. 	3711V177 iiutC, 20 Rto-EN., 2013 

Repeal and 
saving 

(8) During the pendency or in contemplation, of any inquiry referred to in  
sub-section (7) the Chancellor may order that till further orders—

such Vice-Chancellor shall refrain from performing the functions of the 

Office of Vice-Chancellor, but shall continue to get the emoluments to which he 

was otherwise entitled. 

the functions of the office of the Vice-Chancellor shall be performed 

by the person specified in the order." 

3. (1) The Uttar Pradesh Gautam Buddha 

Ordinance, 2013 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been done 

or taken under the 'corresponding provisions of the principal Act as 

amended by this Act as if the provisions of this Act were in force at all 

material times. 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Gautam -Buddha University Act, 2002 (UP. Act no. 9 of 2002) has been

enacted to provide for the establishment and incorporation Of a University sponsored by the New Okhla 

. Industrial Development Authority and Greater Noida Industrial Development Authority at Gautam Buddha

Nagar in Uttar Pradesh. Section 10 of the said Act makes provisions with respect to.  the Vice-Chancellor. •

in the said section there is no provision for taking action against the Vice-Chancellor in cases where the

Vice-Chancellor is not discharging his duties and responsibilities and the maximum age for the 

appointment to the office of the Vice-Chancellor. Therefore, with a yiew to ensuring the proper functioning 

of the University and for making the terin of office of the Vice-Chancellor similar to that of a Vice-.

Chancellor of the State University it was decided to amend the said Act to provide for reducing the term of

office.  of the Vice-Chancellor from five years to thee years, making provision that the maximum age for 

appointment to the office of the Vice-Chancellor shall be 65 years and empowering the Chancellor to

...,-move the Vice-Chancellor in certain cases. 

Since 'the State Legislature was not in session and immediate legislative action was necessary to

implement the aforesaid !decision, the Uttar Pradesh Gautam Buddha University (Amendment) Ordinance,

2013 (UP. Ordinance no. 10 of 2013) was promulgated by the Governor on August 23, 2013. 

This Bill is introduced to replace.the aforesaid Ordinance. 

. 	By order, 

S. B. SINGH, 

PramIlkli Satiny .
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